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Deft], fdr the year 1970*71 along 
with tho Audited Accounts asd 
tiw comments of tbe Comptroller 
and Auditor General thereon. 
[ M  fc &» No. LT—
3361/72]

(2) (i) Review by the Government on 
the working of the National 
Buildings Construction Corpo­
ration Limited, New Delhi, fa r  
the year 1970*71.

(ii) Annual Report of the National 
Buildings Construction Corpo­
ration Limited, New Delhi, for 
the year 1970̂ 71 along with the 
Audited Accounts and the comm­
ents of the Comptroller and 
Auditor General thereon.

[Placed in Ubrary. See No. LT—3362/72J.

NorrmcATioNs under High Court J uoobs
Cm omtm Of Service Act, 1934

THE MINISTER OF LAW AND JUS­
TICE AND PETROLEUM AND CHEMI­
CALS (SHRI H. R. GOKHALE) : I beg to 
lay on the Table a copy each of the following 
Notifications (Hindi and English versions) 
under sub-section (3) of section 24 of the 
High Court Judges (Conditions of Service) 
Act, 1954 :—

(1) The High Court Judges (Amendment) 
Rule% 1972, published in Notification 
No. G. S. R. 336 <E) in Gazette of 
India dated 12th July, 1972.

(2) The High Court Judges Travelling 
Allowance (Amendment) Rules, 1972* 
published in Notification No. G. & ft. 
841 in Gazette of India dated Hie 
22nd July, 1972.

[Placed in Library. See No. LT—3308/72].

Pusfjas Motor Vehicles (OuirocoAita 
AMMMWfT) Rulki, 1971 *r&

THE MINISTER OF PARLIAMENTARY 
A*f AIRS AND SHIPPING AND TRANS* 
FORT (SHRI RAJ BAHADUR): I beg to 
lay on the Table—

ft) A copy of the Punjab Motor Vehicle# 
(Chandigarh Amendment) Rules, 1971 
(Ifiudi and English versions) publi­
shed in Notification No* 11935—HII
(2)/7l/29I69 la ChawBgnrh Adminb- 
Iratloc Gazette d*»ed the 1st January

1972, under sub-aeetitao (3) of section 
133 of the Motor Vehicles Act, 1939.

(2) A statement (J&wtf and English 
versions) shotyfaf reasons for delay 
in laying Hie above Notification. 

[P M  in Likay- ** No. LT—3364/72}*

Annual Report or rm  Inman Standards 
iNrrmmo#, Niw Delhi

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA* 
MANIAM): I beg to lay on die Table a copy 
of the Annual Reports (Hindi and English 
versions) of the Indian Standards Institution, 
New Delhi, for the year 1970*71. [Placed in 
Library. See No, LT-3365/72].

Sixth A*gutl»aurr to LA.S. (Pay) Rules

TOE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN TH® DEPARTMENT OF PERSONNEL 
(SHRJ RAM NIWAS MIRDHA) : I beg 
to re-foy on the Table a copy of the Sixth 
Amendment of 1972 to the Indian Adminis­
trative Service (Pay) Rules, 1954 (Hindi and 
R n^h  versions) published in Notification 
No, G S R .  281 (E) m Gazette of India 
dftted the 20th May, 1972, under sub-section
(2) of section 3 of the AH India Services, 
Act, 1951. {Placed m Library. See No. LT* 
1124/72].

Food Corporation (Second Amendment) 
Rules, 1972

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : I beg to lay 
on the Table a copy of the Food Corporation 
(Second Amendment) Rules, 1972 (Hindi and 
English versions) published in Notification 
No. G. S. R. 343 (E) in Gazette of India 
dated the 18th July, 1972, under sub-section
(3) of section 44 of the Food Corporation 
Act, 1964. [Placed i* Library, Set No. LT. 
3366/72]*
NormcATioN mum Companies Act, Tarwf 
Coxmwiom Report (1971) m -Vasmspatb 
Industry and Govt.'s Resolution Thereon

ETC.
THE MINISTER OF STATE IN THE 

MINISTRY 0 ?  AGRICULTURE (PROF. 
SHER SINGH) * I beg to fey on the 
Table—

(0  A< tm  «acb ttf the


